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ORDER

PER : MANISH BORAD, AM

This appeal at the instance of the assessee is directed
against the order of National Faceless Appeal Centre (NFAC)/
Commissioner of Income Tax (Appeals), Delhi [“CIT(A)”] dated
13/03/2025 passed under section 250 of the Income Tax Act,

1961 (“Act”) for the Assessment Year (AY) 2015-16.

2. When the case called for, none appeared on behalf of the
assessee. In the past also, the assessee failed to appear on the

date of fixed for hearing on 14/08/2025. We, therefore,
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proceed to adjudicate the appeal with the assistance of Ld.
Departmental Representative (DR) and the documents

available on record.

3. On perusal of the record indicates that during the course
of appellate proceedings before the Ld.CIT(A), the assessee
failed to furnish any written submissions in support of his
claim. Pursuant thereto, Ld.CIT(A) has dismissed the
assessee’s appeal by confirming the order of the Assessing
officer (AO). Ld. DR raised no strong objection if the issues
raised in the instant appeal are restored to the file of the

Ld.CIT(A) for one more round of adjudication.

4. We have heard 1d. DR and perused the records placed
before us. We observe that the assessee is an individual and
has not filed return of income for the A.Y. 2015-16. Based on
the information about purchase of immovable property and
deposit of cash, re-assessment proceedings u/s. 147 have
been carried out after service of valid statutory notices. The
assessee opted for not appearing before the AO. Resultantly,
best judgment assessment u/s. 144 r.w.s. 147 of the Act has
been completed by the AO on 29/02/2024 making various

additions and assessed the total income at Rs. 83,37,502/-.

5. The assessee challenged the said additions made by the
AO in the appeal before the Ld.CIT(A) on 30/03/2024. The

assessee, who has claimed to be a salaried employee working
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with RDC Concrete (India) P. Ltd., did not furnish any
explanation/submission in support of his grounds of appeal.
The Ld.CIT(A) after reproducing the assessment order as well
as statements of facts, finally concluded the appellate

proceedings confirming the action of the AO.

5.1 Before us, learned counsel for the assessee has raised as
many as 10 grounds of appeal and in ground No.1, the prayer
of the assessee is to set aside the issues to the file of the AO
for conducing assessment proceedings afresh. We note that
the AO has given sufficient opportunity to the assessee and
the assessee has not responded to the 07 notices issued
during the period 07/04/2022 to 01/01/2024. Even before

the Ld.CIT(A) also, assessee failed to make compliance.

5.2 However, considering the prayer of the assessee and also
in the larger interest of justice, we deem it appropriate to
afford one more opportunity to the assessee and remit back
the issues raised in the instant appeal to the file of Ld.CIT(A)
for fresh adjudication. If needed Ld.CIT(A) may call for a
remand report from the Jurisdictional Assessing Officer.
Needless to mention that Ld.CIT(A) shall afford a reasonable
opportunity of being heard to the assessee and then decide the
issues in accordance with law as contemplated u/s. 250(6) of
the Act. The assessee is also directed to remain vigilant and

not to take unnecessary adjournments unless required for



ITA.No.1047/PUN./2025
(Jagdish Dattatrya Aradhye)

reasonable cause. Effective grounds of appeal raised by the

assessee are allowed for statistical purposes.

6. In the result, appeal of the Assessee is allowed for

statistical purposes.

Order pronounced in the open Court on 14.11.2025.
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